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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

0.,A,No,1010/91. Date of Judgement : 18.6.92.

1. Kum, Gadisetty Anjana Devi
2. PAchakayala Srinivasa Rao .. Applicants

Vs.
-Trodje
1. The Union of India, 4 Jbeﬂﬂﬁ"gufdb'IL&' rodie,
Min. of Telecommunications, : coph ewa‘qu“;.u\.‘
Rep. by its Secretary, &eﬁ“lﬁddhﬁ
New Delhi. : :

i, -

2, The Chief General Manager,
Telecom., A.P.Circle, Abids,
Hyderabad-500001.

3, The Supdt., Tele. Traffic;.

Deptl., Telegraph Office,
Guntur, Gun fur alv. .« Respondents

Counsel for the Applicants : Shri T.Suryakaran Reddy

Counsel for the Respondents : Shri N.Bhaskara Rao, Addl.CGscC

CORAM:
Hon'ble Shri R.Balasubramanian : Member{A)
Hon'ble Shri T.Chandrasekhara Reddy : Member(J)

{ Judgement as per Hon'ble Shri R.Balasubramanian, Member{A) B

This application has been filed by Kum. Gadisetty Anjana
Devi & another under section 19 of the Administrative
Tribunals Act, 1985 against the Union of India, Min. of

Telecommunications, Rep, by its Secretary, New Delhi

& 3 others.
2. when this case was heani)shri T.Suryakaran Reddy, appeari
for the applicants stated that this case is covered by our

judgement dt. 26,9.91 in 0,A,No.502/91. Shri N.Bhaskara Rao,
heard .
appearing for the respondents{ The direction in 0,A.No.502/9

was:

"We also direct the respondents to absorb the applicant
on a regular basis in accordance with a scheme if
there is one, If there is no scheme now, they shall
prepare a scheme to absorb the PHCPT Attendants. This[_
will enable such handicapped persons earn an honcurable—
1living, consistent with the policy of the Government. i
Such a scheme should be framed within 8 months o '
receipt of this order." )
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3. In the present 0.A, also we give the same direction.

The O.A. is accordingly disposed of with no order as to costs.

Skqji’“LA”x“av““J“t:f:: I ¢ h—Face N
- ( T.Chandrasekhara Reddy )

Member (J).

( R.Balasubramanian )}
Member(A).

Dated: 18th June, 1992, Deputy Registrar(

(Dictated in Open Court).

To p Min. of
1. The Secretary, Union of India,fTelecommunications,
New Delhi.

2. The Chief General Manager, Telecom. A.P,Circle,
Abids, Hyderabad-1,

3. The Superlntendent.r Tele, Traffic, Dept., Telegraph Office,
Guntur, Gumtw eiv-

4, One copy to Mr.T.Suryakaran Reddy, Advoaste,
16-11-741/1/57, Moosarambagh, Hyd~36,

5. One copy to Mr.N.Bhaskar Rao, Addl. CGSC. CAT.Hyd.
6. One spare copy.
7. One copy to Hon'ble Mr.T.Chandrasekhar Redady, M(J)CAT.Hyd.
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Issed as withdrawn

sl

Dismissed for sefault,
M,A. rd;}ed/Rejected.

No order as to costs.
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